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Applicrnt through counsel Shri Lfmesh fUsra,

• On behalf'of ths respondents T'l'rs Roj.Kurnari
•Choprsij Counsel, is present, • '

We hsue heard learned counsel for Both

•the partias» The point in issue is a very

simple. The applicant, 'uho was uorkingas-

Poats.l Assistant at G.p.C.j" New "Oelhi, uas

sent for m/edical check-up to Dr. Ram ['"isnohf-r •

Lohia Hospi'tsT, • r'Jeu.i Delhi and the report from

them was thst the applicant uss unfit becsuse

of defective fixation of eye, ThereaftsTj,

the departmental authorities'decided to send

. the applicant to appear before the Fiedical

> Sofird and get himself '.exsrnined. The disputed

point thereafter comes is that the applicent

' has, no.t been Ellowed to resume rii's ucrk". The

respondents say thrt the epp,licant has not -

been relieved from tho j.ob but uas only i

relieved far the purpose cf going to Dr.Rr.m

f^'anohar Lohia 'Hospital 'for medical check-up,

. uhich the applicant has, net done'so far.

It is apparent that the•app1ic£nt

continues , tc be- an employee. • Sut ue- have

noticed that the Gpplip&nt has not appesred

before the Fedicsl Board for his check-up,
uhich is a necessity. iJe, therefore, direct

that the applicant will nou go to' Dr. Ram

Hanohar Lohia Hospital to appear before .ths

T'^euical ooard whenever it is indicated and

get himself examined^.

In tl'ie meantime when he goes ,to ths, •
office, he-will> be allowed tc'work.

. • • This rJriginal Application is accordingly
disposed ,, of, . - .

ORDER _(OASTI) .,

L
( I.K,. RA/GnTRA '). . ( AniTAU BANERj.r ^

, CHAIRriAW . '


